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Prices of Foodgrains
•24. Shri S. M. Banerjee:

Shri Hem Raj:
Shri Yashpal Singh:
Shri N. C. Chatterjee:
Shri S. C. Samanta:
Shri Prakash v ir  Shastri: 
Shri Bishwanath Roy: 
Sjirimatl Sushila Rohatgi? 
Shri Ram Kisban Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

Ca) what positive steps are being 
taken to bring dowtn the prices of all 
kinds of foodgrains;

(lb) whether prices m the open 
market have gone up in U.P., Bihar 
and ail other States during the period 
from December, 1966 to January, 
1907; and

(c) if so* to what extent9

Hie Minister of State in the Minis-
try  of Food, Agriculture, Community 
Development and Cooperation (Shri 
Annasahib Shinde): (a) Prices of
foodgrains can be brought down in 
the ran only by a substantial
increase m indigenous production for 
which Government have taken various 
measures In order to meet the situa-
tion arising out of shortage of food* 
grains, which has resulted in the 
rise »n prices, Government have 
gradually extended the system of 
public distribution. The system now 
covers over 13 crores of population 
fnd  Central Government supplies 
large quantities for distribution at 
subsidised prices. The other impor-
tant steps taken to bring down 
the prices of foodgrains include 
intensification of procurement, 

im m  imports, regulatory measures on 
trade, control on bank advaces, etc.

(b) and (e). Press in  U.P. and 
Bihar end most of tine other States 
showed a rise during this period. A 
statement showing the market prices 
of important foodgrains at same im-
portant centres in U.P., Bihar and 
other States during this period is 
laid on the Table the House. 
[Placed in Library. See No. LT-36/67J.
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B q m n e Goart-Judgment «  Fnada- 
o c p til Bight*

*H.Bhri S a h iy t t :
Shri M lp t l Ungh:

Shri Nath Pal:
Shri S. Sup&kar:

Will the Minister of Law be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the Sup-
reme Court Judgment on the Consti-
tution (17th Amendment) Act, 1964 
dealing with Fundamental Rights;

(b) whether Government have 
made an assessment of the implica-
tions arising out of this judgment; 
and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Law (Slut GoTinda 
Menon): (a) Yes.

(b) and (c). The effect and the 
implications of the Supreme Court 
Judgment are under active considera-
tion of Government.

Uniform Code of Marriage Laws

•28. Shri Kami Singh:
Shri D. C. Sbarma:

Will the Minister of Law be pleased 
to state:

(a) whether Government are con-
sidering the desirability of enacting 
uniform code of marriage laws appli-
cable to  all citizens of India;

(b) if so, when such a Bill will be 
Introduced in Parliament; and

(c) if not, the reasons therefor?

The Minister of Law (Shri.Govinda 
Menon): ( a )  N o ,  S i r .

(b) Does not arise.

(c) The main reason is that there 
is no uniformity of views among the 
different sections of the citizens of 
India as to the enactment of a uni-
form code of marriage laws appli-
cable to  all citizens of India. In thc 
second place, so far as the marriage 
laws of the minority oommunitics are 
concerned. It is considered that any 
move tor m change 'therein should




